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Present Mr. t .. I.K.Sharma counsel fort he applicant. 

_,.. " In this l\:pplication filed _under Section 19 of the 

Administrative Tribunals Act_, 1985, the limited grievance of 

.'!!f'_\. the a9plicant, who is a member of RPS, is that although he has 

been placed in the select list :fbr promotion to the IPS ,Rajastl'an ....,,, / 

.cadre and there. are four vacancies, the respondents are not 

"lling up the vacancies by giving him the promotion. Merely 

ca.use _the vacancies are not b!'.~ny filled u9, the ap-:>licant 

. Aas no right that they rrust be filled up. There is no 

allegation that any body who is junior tb the applicant or is 

not in the sel~ct list has been appointed against a cadre post 

of the IPS against the promotion quota. In view of the above._ 

discussion, the present Application is not maintainable and is 

~ddordingly rejected. 

( T.~i) 
Judl .Member 

(Kaushal Kumar) 
Vice Chairman 
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